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/ IN THE TENTAAL DIV IOTHEATIVE TRIRUNAL
PRAINTIPAL BINCH WelW SELHl
0A . N®.2392/90
New Delhi, dated the 3 December, 1994
CORAM
Hen'ble Shri N.V. Krishnan, Vice Chairman(a)
Hon'ble Smt.Lakshmi Swaminathan, Member (J)
Dr.Dinesh Kumar Sharma,
r/e Z-7, Sarojni Nagar,
New Delhi
LN N 4 J‘:\;}plican.;
(None for the applicant )
"y - Versus
1. The Secretsry, Ministry of Health,
Nirmen Bhawan, New Delhi
2. Secretary, Delhi Admn.,0ld Sectt.,
Delhi,
3. Medical Superintendant,
G.T.B.Hospital, Delhi
.o« R@Spondents
4 _ (M5 Rashmi Chhabra proxy ceunsel fer
Mrs Avnish Ahlawst,counsel for the
respondents)

ORDER (CRAL)

(Hon'ble Shri N.V. Krishnan, Vice Chairmsn (.))
The prayer in this O.A; is that éppointment
letter dated 16.11.9C be tfe&ted 88 requlsr sppointment
, of the applicant against the substantive vacint D08%
of»SeniOr Hasident Orth@podics.-
2. There is neo such l@tﬁgr of appoiptmentp The

letter dated 16-11-90 &t page 14 is only an offsr of
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appeintméﬁt for 6C days from the date of jeining or
till the regular incumbent joins, whichever is

esrlier with a further cenditien that it is

lisble te be terminzted witheout neotice.

3. We have today dismissed OA 239G/90
(Dr.Senjay Kumar Geelv/s -Secretary,Ministry of Health)
in which @ similar prayer was made, The @nly>

dif ference is that>in that‘caseithe erder of

Yo

appointment was alse exhibited aﬁﬁfthe adhos
appointment was for 89 dsys asSenier Resident in
Departnent of Surgery. That order sguarely applies

-

te this case also,

4. Fer the reasons menticned in that order
(copy enclesed) this application is dismissed. The
interim order issued on 20-11.90 directing the

respandenté net to terminate the services of the

applicant, which has been centinued till furtherorders
: . i i

on 4-12-90, is vacated.
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(Lakshmi Swaminathan) (N, Krishnan)

Member (J) Vice Chaimman ()
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.Senier Resident in the Department ef Surgery en adhec

 basis vide the letter dated 25-8-9C(Page 14 of the

IN THE CENTRAL ADKINISTR-TIVE TRIBU!A 2
 PRINGIPAL BENCH NEV DELHI

0.A. N#.2390/90 .
New Delhi,dated the 3th December, 1994

CORAM
Hen'bleShri N.V. Krishnan, Vice Chairusn (A}

Hen'ble Smt.Lakshmi Swarinsthan, Member(J)

Dr.Sanjay Kum:r Geel,
r/e H=1, Patel Nagar,
Ghazlabad(UP)

.oAPplicant

(Nene fer the applicant )
Versus

1., Secretsary,
- Ministry of Health, Nirman Bhavan,
~New Delhi,

2. Secr»t Ty,
Delhi Admn Clc Sectt.,
Delhi.

3.AMedi§a1 Superintendént,
G.T.B. Hespital, Shahdzre, Delhi.

;;Respendehts

(MS Rashmi Chhabra prexy ceunsel fer
Mrs Avnish Ahlawat,counsel fer the
respendents)

ORDER (031L)

(Hen'ble Shri N.V. Krishnan, Vice Chiirman (A))

The applicant was effered the pest of

paper beek) fer 89 days frem the date of jeining er
till the regul-r incumbent jeins, vhiéhever,i;

h ]

ezrlier.,
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.



o 2. : Acceptlng the offer, ‘the applicant jolned on

‘ 25-8-90. An order of appeintment was issued en 26-9-90

m (Ann-B) (Pege 16) in resPect of the applicant and 6-thers
ﬁmaking it clear ths t it uas an adhoc aypelntment fer 89

davs er tlll the regular 1ncumbents jein the department

| whlfhever is eurller and . thai their services will
’ autehatically stand terminated en the haﬁpening of

~_either event..

3;¥J" thié O.A;.wésbfii?d immeaiately tﬁereafter en
1941150 (i:é. before thé happening ef any event) fer

s direction thet the appeintmeht erder be treated &s an
erder of reguler sppointment.t :

e,
4, - The enly greﬁnd_urged:is,that this~is(permanent
~vacancy and that,therefore, there was ne reason why the -
applicant's appeintment sheuld net be treated as regular.
5. The applicatien was admitted en 20.11.90 and
an ad-interim erder was issyed net to terminate the ‘

services of the applicant which has been contiﬁued‘

until further orders en 4-12-199C. ,

6. In their reply the respendents state,inter-zlia, that
: V. -

the Technical Recruitment Cell(TRC)/recemmendcd candidates

. fer reqular appointment. In the mesnwhile, the applicant

was directly appointed by the MPH Department, hence

appointnent was méde'only~on adhoc basis.
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7; Ne .are of the. view tha., in these circumstances,

theorder of appointment cannet be f.ulted when it treated

'. the appo:.ntmentas ~adhec. The app11Cunt cannwt cleim

that the order of appemtmen\. shoul:i bﬂt‘ented és

regular appeintment. ThatAppayervhgs ne merit,

8. Hence the Oa is dismissed. .':Int“e"'r’i"m oerder passad

in this case on 20-11-9C dis alsc vascated,
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(Laks‘mu Sx amlnathan) - (‘\1 V. Krishman )

-:Megber(_]‘)-‘, 77 yize Chairman (A
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